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CENTRAL ADMINISTRATIVE TRIBUNAL 

EINAKUrJAM BENCH 
• 	

. 

 

ERNAKUtAM 

DATE OF DECISION: 10-11-1989 

PRESENT 	. 	 .. 	. 

Fion'ble Shri S.P. Mukerjj, Vice Chairman 

.Hon'ble Shri A.V Haridasan,Judjcjal Member 

ORIGINAL APPLICATION NO.23J1989 

1. T. Khader 
2.,C.Saida1avj. 

K.,Irnbichikoya. 
K.Abdu]. Rasheed, 
M. Jtharnmed Koya. 

6 A.K.Abdul Rahimari. 
7 •  M.K.Aharnrned, 
8, M.K.Abdul Rahjrnan. 
9. P.Mayin. 
100 P.N.Saidalavj. 
11. M.Charidran. 
12.. A.Sainudheen. 
13. K.Kuttappan. 

	

i. is.aflKaran Kutty. 	 .. Applicants 

The Divisional Personnel Off icer 
Divisional Of ficer(Prsonnei 
Branch), . Southern Railway, 
Trivandru.. 

The EXtjv Eflgineerrj (Costn), 
Southern Railway,Ernakulam. 

The Chief Bridge Iripetor(Cortn), 
Southern Railway, Erriakuj.am. 
The Assistant Engineer(Open Line) 

W[JLT1 Raiiway, JrnaKuiam. 	. . 	•• Respondents. 

Counsel for the applicants 	 .. M/s Ashok M Cherjan, 
Mathew Valsalan, 
CA Joy. 

Counsel for the respondents. 	 •• Mrs.Surnatj Dandapanj 

ORDER 
(Shrj S.P. Mukerji Vice Chairman) 

In this application under Section 19 of the 

Administrative. Tribunals Act, the 14 applicants who have 

been working as Casual Labour in,t 6 Skilled and Semi-

Skilled category under the Executjve Engineer (Construct_ 

• 	ion) and. Chief Bridge Inspector(construction), Southern 

Railway, Ernakularnhave prayed that the impugned order 
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dated 15-12-1988 at Appendix-I empanelling them for 

regular appoineflt as Gangman should be set aside 

in SO far as the applicants are concerned and that 

the respondents be directed to allow them to continue 

in their presert postunti1 they are absorbed on a 

regular basis in the Skilled grades in accordance 

with paragraph 2512 of the Indian Railway EStèb1jSh 

merit Manual. This Tribunal has decidedLa catena of 

cases in which it was directed that those casual 

workers in the Skilled 'ard Semi-skilled category 

who preferred to stay back as casual workers rather 

than get absorbed as Gangman should snot be forced 

to join as Garigman subject to their being rettencihed 
GI 

in accordance with law in case such a teavlopZzy arises 

before they can be absorbed in their own lines in the 

Skilled category against the 25 percent of 50 percent 

quota. In the instant case befo'ie us, the learned 

counsel for the respondents indicated that the a'liCants 

No.4,12,13 & 14 have already joined as Gaflgmn but other 

applicants are still working in their original posts 

giving a declaration that they are not willing to be 

absorbed as Gaflgm&i. The 1arned counsel for the 

spondents has no objection to their being continued 
c 44  

as vien subject to their undertaking the risk of 

their beingretreflched in accordance with law. The 

learned counsel for the applicant does not wish to press 

for the relief claimed in so far ts the applicants No. 

4,12,13 & 14 are concerned who wve already joined as 

Gangman. Accordingly we allow this application n3y 
fi- 

in respect of the applicants excluding applicants No. 

4, 12, 13 and 14 with the direction that the alicants 
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• 	 other than the aforesaid four applicants should be 

allowed to be continued in their existing postssubjeCt 

to their being retrenched in accordance with law, in case 

such a 	arises before they are absorbed in the 

Skilled, grade in their own quota. There will be no 

order as to costs. 	. 

• 	 . 	(A.v. HARIDPISAN) . 	 (S.P. MU(ERJI) 
jUDICIAL MEMBER 	 VICE CHAIR MMI 
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